
Ion 

SEE RULE 
- 4 ) 

• 
 

CEnTRAL ADHIjI5TVE TRIBuN 
• 

 
GUWAhATI BENCH 

ORDER SHEET 
.1 	

Origina' Appl1c1oflNO : 
MIgc, Petition No., 	

/ Contep Pct ion No / 	
o4 I Revjw Applica.j No4 	

/ Applicant( s ) 

Re.sponci.ent( s): 	 . 

voate for the Applicant(5). M 	
. 

• 
 

Advocate for the Respondent(s). 

besof the Registry 	 Date 
Order of the Tribunal 

-L 	

11.01.2003 -L1 -QA V 
L 	H& 

ak 

A 12)~?/ ,P,62— 

rob 

rrrr $ 
4 4Qtt4 rr 

rw4_ Lr4 

A: 	c 	Aifl itC 

k oL sa 

c4 

X, 	 /(te4v7LJ WL/ 

Present : The Hobje Mr. Justice 
D.N.Chowdhury .Vice...Chajr..:;-4T, 
man. 

The Hon'bje Mr. S.K. Hajra 
Administrative Mnber .  

Heard Mr. S.Sarrna, le4xned  
counsel for the app1jca •  

Zssue notice to show cause 
as to why the contpt Proceedi ng  
shall not be initiated. 

List on 24.2.2003 for 
orders. 
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Member 	 Vice-.Chaian 
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24.2.2003 	Mr. B.C.Pathãk, learned idd1. 

C.G.S.C. appearing on behalf of the 

rspondents pryèd for time to file 

reply. Prayer is a1owed. List on 

24.3,2003 for orders\ 

Vice-Chairman 
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7.  24.3.2003 	Present:Ihe on'bI Mr.Jjstice D.N. ncinury, vicecrzairman 
The Hon'ble Mr.S.Biswas, 
Administrative Memberl  

i*.e- /ili1 

Heard ?v.S.Sarma, learned counsel for 

the applicant and also.BoC.Pathak, learn-

ed Addl.C.G.S.C. appearing on behalf of res-
pondent No.2.1.Pathak stated that the ord-
er of the Tribunal dated 11.10.2002 passed 

in 0.A.138/2002 is duly complied with and to 

that effect he has produced a communication 

dated 7.3.2002 from the Asstt.General Mana-

ger (Admn), Wffice of the Chief General Man-
ager Telecom, Assam Circle 'to the General 

Manager Telecom, Kamrup Telecom District, 
Gawahati convening the approval of the CG 

Assam Circle conferring temporary status to 
the applicant Shri Tankeswar Talukdar.' 	. 

B.C. Pathak submitted that pursuant to the 
order dated 7.3.2003 the applicant, in fact, 
assumedthe Office and he has been working 
as such; A. copy of the said order is placed 

on record. 
The Contempt Proceeding thus stands 

dropped. 
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Member 	 Vice-Chairman 
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